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(d) One due to non-availability of
a channel.
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Pungent Mystery Gas
2000. SHRI G, M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKAR SINHJI
VAGHELA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a pungent mystery gas
created panic in the North Delhi dur-

ing the third week of January, 1979;
(b) if so, the causes of this gas;

(c) whether any enquiry has been
conducted; and

(d) it so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Some apprehen
sion was caused in the areas in the
neighbourhood of New Police Lines,
Kingsway Camp, on the 20th January,
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1979 following a routine tear smoke
exercise when the tear smoke, instead
of going upward, remained at low level
that evening due to cloudy weather and
its effects were felt by the residents of
the neighbourhood.

12 hrs,

STATEMENT BY LEADER OF OPPO-

SITION RE REPORTED STRIKE BY

TAXI AND SCOOTER DRIVERS IN
DELH]

(Interruntionsy

MR. SPEAKER': Order, order. Please
resuyme your seats, all of you. I am
on my legs now. Some important
questions have been raised. Shri
Vayalar Ravi had given me notice
under Rule 222 saying that there has
been leakage of the budget. Shri
Vasant Sathe informs me that he has
also given the notice, I have not yet got
the notice: anyway when I get it I
will call for the comments of the
Minister because that is the normal
practice, that is adopted. [ will go
into the matter. Mr. Bosu has given
me notice of an adjournment motion
saying that taxis are not available and
Members are not able to come.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I did not say that, I said. . .

MR. SPEAKER: Please, now. I am
not allowing the adjournment motion; I
am allowing a call attention tomorrow.

(Interruptions)**
MR. SPEAKER: Don’'t record.

In fact the Leader of the Opposition
came to me and wanted permission to
make a statement. 1 have permitted
him to make a statement on the ques-
tion of non-availability of taxis.

(Interruptions)**

MR. SPEAKER: No, No. I am on
my legs. So far as atrocities on Hari-

%*#*Not recorded.
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jans in Andhra Pradesh is concerned,
I wanted to select the notice. The
Minister sent me a letter saying that
he has been trying to get Andhra Fra-
desh government and that he had not
been able to get information; he will
get in touch with them in the course
of today or probably tomiorrow morn-
ing and immediately thereafter we can
consider it. . .

(Interruptions)y

MR. SPEAKER: Don't record.
(Interruptions)* ¥

Dr. Subramaniam Swamy and Shri
Harikesh Bahadur then left the
House

SHRI JYOTIRMOY BOSU: On a
point of order, Sir,

MR. SPEAKER: There is no point of
order. It is disorder. Which rule has
been breached?

SHRI JYOTIRMOY BOSU: You have
just now stated that my adjournment
motion is for the inconvenience caused
to Members. It is not that all.

MR. SPEAKER: No; it is to the
public.

SHRI JYOTIRMOY BOSU: I have
said that the Delhi Administration have
provoked the taxi strike by saying ‘“no
fare rise” and if any driver charges
more fare, he will be penalised. (Inter-
ruptions).

MR. SPEAKER: That is not a point
of order. Mr, Stephen,

SHRI C. M. STEPHEN (Idukki): I
am raising a matter which is of very
great concern and to bring to the
notice of the House the alarming situa-
tion that has arisen in Delhi and accord-
ing to my information in the different
cities throughout the country as a
result of the strike by the taxi drivers
and scooter drivers. . .

(Jn{:emwtim) '

drivers in Delhi (St.)

SHR] JYOTIRMOY BOSU: On a
point of order, Sir.

MR. SPEAKER: I have permitted
him to make a statement. I have al-
ready mentioned that. This matter has
been told to the House earlier.

(Interruptions).

SHRI JYOTIRMOY BOSU: Kindly
answer my question?

MR. SPEAKER: How can I answer
your question?

SHRI JYOTIRMOY BOSU: 1 have
given an adjournment motion and you
have disallowed it.

(Interruptions)

MR. SPEAKER: Order, order. This
question has been raised earlier and
I have told the House that till we have
got the reports from various countries
of the Commonwealth and other ®oun-
tries so far as the position of the Leader
of the Opposition ig concerned,—we are
analysing it and I have told the House
that after analysing it I will place it
before the leaders and we will come to
certain conventions—until then I am
allowing the Leader of the Opposition,
whenever he makes a request to make
a statement, which must be very brief,
to make a statement.

(Interruptions).

MR. SPEAKER: I do not know
whether you should raise this matter
on every occasion. I have already told
the House earlier. .

SHRI JYOTIRMOY BOSU: Under
what rule are you allowing him?

MR. SPEAKER: Under a convention.
Don’t record.

SHRI JYOTIRMOY BOSU: ¥
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MR. SPEAKER: Mrs. Goray has
has raised two points. One is: what
is his right to make a statement? This
question has con:e before the House
earlier, and earlic- itself ] have announ-
ced that we are in the process of
developing conventions.

SHRI JYOTIRMOY BOSU: rose—

MR. SPEAKER: Don't record any-
thing.

SHRI JYOTIRMOY BOSU: *%*

(Interruptions)* %

MR. SPEAKING: Secondly, Mrs,
Goray raised a very important ques-
tion saying when a Caliing Attention
notice has been given when an Ad-

. journment Motion has been given,
why I allowed a statement to be
made, I have already selacted
a Calling Attention notice. I
allowed the statement to be made be-
cause I thought it was an extremely
important matter where the Govern-
ment must. . .(Interruptions) Don’t
record.

SHR] JYOTIRMOY BOSU : **
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(Interruptions)**

MR. SPEAKER: If the members so
desire, I can have the Calling Attention
notice this evening itself. I have already
selected a Calling Attention notice. I
will allow it.

SHRI C. M. STEPHEN: Sir, this is
a matter which concerns all of us.
There is no party quesiion involved in
it. (Interruptions) Sir, the point is
this. . .

(Interruptions)* %

MR. SPEAKER: Do not record any-
thing.

(Interruptions)*%

MR. SPEAKER: I have already said
that this is not a matter for Adjourn-
ment Motion and that I am allowing a
Call-Attention. Mr. Bosu, even be-
fore getting your Adjournment Motion,
I had allowed him.

(Interruptions)**

MRK. SPEAKER: Please do
cord.

not re-

(Interruptions)**

MR. SPEAKER: Order, order. Mr.
Bosu, even before your Adjournment
Motion came before me, Mr. Stephen
had come to me and he wanted to say
that there was a great deal of difficulty
so far as petrol was concerned. I had
not received even a single Call-Atten-
tion till then so far as that matter was
concerned. (Interruptions)

MR, SPEAKER: Why don’t you hear
me?

SHR] JYOTIRMOY BOSU: At what
time?. . .(Interruptions)

MR. SPEAKER: Mr. Bosu, please...
If you want to shout, it is upto you.

Even yesterday night, Mr. Yadvendra
Dutt sent me a letter saying that they
were not able to come to the Parlia-
ment House as no taxis were available
and if 1 could make some arrangement
for that. So I immediately thought that

#$Not recorded.
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I should give an opportunity to the
House, but there was no regular motion
then. . .(Interruption) Then, the Leader

of the Opposition came to me and
said. . .

SHRI JYOTIRMOY BOSU: At what
time?

MR. SPEAKER: I have not noted the
time. Order, order. ] am on my legs.

(Interruptions)**

MR. SPEAKER: No, no. I am on

my legs. Nothing else is being record-
ed.

It was before any motion came to
me. He said, ‘1 want to make a
statement’. I said, ‘All right, you can
make a statement but kindly be brief'.
That is all that has taken glace. Having
given him the permission, I am not pre-
pared to withdraw it because a calling
attentjon I am allowing.

(Interruptions).

MR, SPEAKER: If your idea is to
obstruct the proceedings, you go on.
But I am not going to withdraw my
orders. That T may definitely tell
You.

(Interruptions).

MR. SPEAKER: I am not going to
withdraw my orders. Mr. Stephen.

SHRI JYOTIRMOY BOSU: At what
time did you get it?

MR. SPEAKER: I am not answering
that,

SHR] C. M. STEPHEN: Is he going

to cross-examine you, Sir? (Interrup-
tions)

Sir, 1 plead with the hon. Members. ..
(Interruptions) After all, apart from
being the Leader of the Opposition, 1
am the Leader of the Party, Sir, jt is
open to any hon. Member to seek from
the hon. Speaker, permission to make a
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statement. . . (Interiuptions)y Forget I
am the Leader of the Opposition. Sir,
Mr. Malhotra sought the permission
and he was given the permission and
the House heard him. Why don’t you
extend that to me and why should
they deny it to me? You have heard

him patiently. . .(Interruptions)

MR. SPEAKER: As he says, the
other day Mr. Malhotra asked for per-

mission and ] gave him because it was
a very important matter.

SHRI JYOTIRMOY BOSU: At what
time did you get the
motion?

adjournment

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of order, Sir. For the
first time this issue has come up—this
new post of Leader of Opposition to
which you also made a reference. But
the status of the Leader of the Oppo-
sition is yet to be defined. Unfor-
tunately, it has been delayed very
much. But this Parliament has a
convention. There is sitting there the
Ruling Parly and on this side is the
Opposition and in the middle the
support of the ruling Party js sitting.
Whenever a matter of public impor-
tance comes up, the Ruling Party mem-
bers share the responsibility for the
actions of the government and its Minis-
ters. The whole situation in the
country has arisen due to the actions
of the Government on the Budget.
Because of the Budget a situation has
arisen but the ruling Party members
themselves enter into the House and

start shouting? Against whom—I am
asking. . .

MR. SPEAKER: This is not g point
of order. '

SHRI VAYALAR RAVI: That is the
right of the Opposition. Now to come
to the point of order, are you consider-
ing the Leader of the Opposition as a
Member with a special status? That is
the point.. (Interruptions)

**Net recerded.
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SHRI C. M. STEPHEN: I ask only
for the right of a Member. Even that
is denied. Hon. Speaker has allowed
me and I wag in the middle of my
statement. I am not going to resume
my seat unless I complete the state-
ment. ...

(Interruptions)

MR. SPEAKER: 1 understand all this
hullabaloo. Whenever any very im-
portant matters are brought to my
notice, I have always allowed them to
be raised. I have allowed other mem-
bers also....(Interruptions) Mr. Jyo-
tirmoy Bosu makes a statement even
without my permission. That is a
different matter. That is his privilege.
That is a different thing. Mr. Malhotra
a few days ago sent me a note about
a matter saying that it was very urgent
and I allowed him.... (Interruptions)

SHR] JYOTIRMOY BOSU: That is
not an adjournment motion. . .(Inter-
ruptions)

Sir, I rise on g point of order....
(Interruptions).

SHRI MALLIKARJUN (Medak):
When the matter was pending you had
given permission to Shri V. K. Mal-
hotra on the 2nd March.

MR. SPEAKER: I had given the
permission. But, here it is only a
point of disorder.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order. (Interrup-
tions).

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I rise on a
point of order. (Interruptions).

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, you are allowing
the Leader of the Opposition in view
of the importance of the issue to make
a statement. Why not allow all the
other Members who have given notice
on the calling attention notice? (Inter-
ruptions).

SEVERAL HON. MEMBERS: Now
itself.

MR. SPRAKER: Not now. It can only
be taken up at the end of the day.
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SHRI JYOTIRMOY BOSU: Sir, 1

rise on a point of order.

SHRI KRISHNA CHANDRA HAL-
DER: I want to know how you allow
him to make a statement in the House?

MR. SPEAKER: He has taken my
permission.

SHRI JYOTIRMOY BOSU: No, no.
(Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER': Whether it has come to the Table
or not we do not know. Has he given a
notice in writing to you?

(Interruptions)

MR. SPEAKER: He took my per-
mission just before your adjourn-
ment notice came to me.

SHRI JYOTIRMOY BOSU: No, no.
I have given my notice by 10 O’clock
. (lnterruptiorw)

SHRI VASANT SATHE (Akola):
Under Rule 389:

“All matters not specifically pro-
vided for in these rules and all
questions relating to the detailed
working of these rules shall be re-
gulated in such manner as the
Speaker may, from time to time,
direct.”

MR. SPEAKER: Everybody knows
about this. )

SHRI VASANT SATHE: It is the
privilege of the Leader of the Oppo-
sition.

SHRI C. M. STEPHEN: Do you
want to delay this matter? I have
been permitted and I have taken the
floor, I am not going to yield until
I complete my statement. I have
taken the permission of the Speaker.
Hag not the Speaker got the right to
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o~ w.

permit anybody to make a statement
even at his discretion which he
thinks is in the interest of the House?
He has given me the permission. |
am therefore making the statement,
I will not resume my seat unless 1
complete my statement. You cannot
obstruct me. This is an obstruction
of the functioning of the House.
SHRI JYOTIRMOY BOSU:

on a point of order . . .
tions)

I rise
(Interrup-

SHRI C. M. STEPHEN: Sir, the
point is that it is generally felt that
there is an alarming situation. The

alarming situation is (Inter-
ruptions)
SHRI JYOTIRMOY BOSU: He is

misleading the House.

SHRI C. M. STEPHEN: The per-
sons coming to the House by train or
by air are not able to get to their
respective houses. There is a thin
attendance to-day during the Ques-
tion Hour. The reason was that in
most cases, the taxis and scooters are
not available. How did it happen?

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point order. (Interruptions)

SHR]1 C. M. STEPHEN: How does
it happen? It is wunderstood that
petrol price has gone up by about
20 per cent. It is natural that the
taxi people demanded an increase in
the rate. The authorities told them
to wait. We are going to take any
time our decision. Until then don't
raise the rate. This is the statement
that .has come. Therefore, it is con-
ceded by the authorities that there is
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a case for increase in the rate. But,
they are prepared to pass it on imme-
diately and the taxi people are not
prepared to take the losses, The re-
sult is that the commuters are a‘fect-
ed and inconvenience is created not
only in Delhi but in different States.
There is a conflict between two wings
of the Government—one wing impos-
ing a tax and the other wing un-
willing to pass on the incidence of
the tax to the consumers—both are
understandable. This must be re-
solved immediately. That is what 1
am asking—either permitting the in-
crease or taking away the hike in
the price of petrol—and commuters
should not be made to pay and be
inconvenienced, as a result of this
conflict; it is absolutely irresponsible.
Three days have gone by or [our
days have gone by for the authori-
ties in Delhi to refrain from coming
to a conclusion about this matter.
Immediately a decision must be ar-
rived at and the people must be spar-
ed of the terrific inconvenience they
are going through. This is the plea
I am making.

12.36 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER FERTILISER
(CoNTROL) ORDER

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR}
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of Noti~
fication No. G.S.R. 57(E) (Hindi and
English versions) published in Gazet-
te of India dated the 2nd February,
1979 regarding the maximum price of



